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CENTRAL ADMINISTRATIVE TRIG NAL
PRINCIPAL BENCH: NEW DELHI:

00“0“00289/94
Now Dolhi, this the 20th Sgptembor,1994

Hon'blo Shei JoPo Sharme ,Hember (J)

9o Shezi Balgam O3he,
of/o Shgpi Dheram Pal,
Rfo C=100, Sepojint Nagar,
oy Belhi.

working as @ Khalaei under the

~ Comstruction Orgenisation,
Noztheen Reilusy,Kashmere Gate,
Delhi,0/0 Chief enginser,
Kagshmere Gate,Belhi.

2, Shpi Bhagem Lal,
s/o late Shri Rem Ratten,
Rfp C-100, Sarojini Nagar,
Now DelhR.

Rotired as Asstt.Civilianm
Staff Officer from 0/0 Chief
Adninistrative Office,Minietey

of Defenece,Nou Belhic o'co

Us,

1, Union of Indie through
The SecszetBry,
fiinistzy of Urben Development,
Govt ., of India,Nirman Bhauan,
Nou Delhid

2, Director,
- Directorate of Estates,
Govt cof Indie,Nirman Bhausn,
Now Dolhid

3, Estato Officor (Libigation),
Dizectorate of Estates,
Govt o of India,Nirmen éhauan,
Now Delhig ,

4, The General Manager,
Northern Railway,
Baroda Houso,

. Now Delhig

By Shri B.K, Aggarual JAdvocate
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Hon'®lo Shed JoPo Shagma JMemder(3)

ﬂpplacanﬁ'ﬂooﬁ Oharap Pal who zetired
oo Asoictent Civilian Steff Officer(AOGOSooo)
fzom the Ainletey of Defenco on 31,1.93 w30
allotted a Qarter No.C-100, samjins. Nagar fpon
the gonogal paola His son Applicant No.i Balgam
Ojha is Khalasi employed in the Constzuction
Opganioation of Northern Railway, Offiée of the
Chiof Enginces,Kachmere Gate,Delhis His g6 quest
for meguliegaéation of the said quarter or fo?
allotment of another eligible type of quartor uas
not favourably accepted, The office of Diroctorate
of Egtetes issued the order dated 2461,94 undoB
section 5(1) of the Public Premises(Eviction of
Unauth@nkéed occupants )Act,1971 to vacate the
nald premiaaé within 15 days and in the ovent of
gofusal by the seid Dheraid Pal,Applicant Noo2
and 21l ethee persens concerned through him ohall

be eviectedd

2, The éppnicant challenged ‘f.hat ordor and
prayed that the said order be quashed with o
diroction to the respondents te regularies/ellot
tho eccommodetion C_100, Sarojini Nagar in favour
of the Applicant No.1 and furtheg to charge normal
1igonce fes from the applicant im respect of

that accommodatione
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3o Tha respondents contested this application
and stated that the applicant cannot be given out
of turn allotment beceuse the retiree was not a
Roiluay servent, The petiree was employed in tho
Ministey of Uefence, The allotment has been
eancolled with effect from 31,5.93 and as suysh ho
io 1iabls to pay damage rate of‘wiﬁt. The Applicant
Hoe.7 has not applied allotment of Govt, Quarteor on
rotiremant o?.his father, The applicant, thepafore,
has no case,

4, Shri B,K, Aggarual appearad for the
recpondents and since Nay,1994 nonz appeared for
the applicant, Shri B,K, Aggarwal referred to the
circular of the Railway Board dated 7.3.89 whero
regulagisation of allotment of Railuay Warter can
only be done in the name of dependent of a Rajiluay
servant who zetired from or dies while in esrvieo.
Thezefors, the applicant Nos1 cannot be consideped
for out of turn allotment, None is pressnt on
bohal? of applicant to press their cleim. In lawy-
also ths Applicant No.1 being 2 Rajlyay ssrvant
cannot get out of turn allotment from general pogl
or from the Railwayso-'Tha application is devoid of
morit and dismissed, |
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(3+Po SHARFA)
Rember (3)
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